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IN THE NATIONAL GREEN TRIBUNAL, PRINCIPAL 

BENCH, NEW DELHI 

O.A. No. 306 of 2022 

Harbans Singh Applicant 
Versus 
State of Haryana and others Respondents 

AFFIDAVIT 

1, Sushil Kumar son of Sh. Rajbir Singh resident of Village 

Ganganpur, Tehsil Barara, District Yamunanagar, Haryana do hereby 

solemnly affirm and declare as under:-

1. That the deponent is one of the directors of the M/s Saharanpur 

Mines Management Services Private Limited and is deposing on 

behalf of the Company in view of Board Resolution. 

2.. That the deponent is filing an accompanying reply on behalf of 

Company and the facts and cireumstances mentioned in the 

accompanying reply are true and correct. 

PLACE C> 

AR Susl 
DEPONENT 

DATED: 4 

RAJNI Chandigarh) Ke A7401 SuSH fL kumAR 

Verification: G 

Verified that the contents of present affidavit are true and correct as 

per my knowledge and belief. Nothing herein has been concealed or 

Suppress. 
PLACE: Ran 

Chondis DATED: 
2 DEPONENT 

oSHL kvmAR 

TFIED 
22D 
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